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The Committee is being constituted by
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SHRI H K L. BHAGAT: The matter
is very important snd 1 must say that
the reply is highly unsatisfactory. 1
should like to know from the hon.
Minister how long will it take to get
the reaction? Why cannot the Central
Ministry of Law call a meeting of the
State Ministerg and the Ceniral Labour
Ministry and take a decision instead of
leaving the matter (0 correspondence
for such a long tima? Thix s the fecl-
ing in the country. It should not be
taken up lghily, 1 abould Ike
kisow whether the Ceptrel Law Minis-
try will take gtopy 0 hold such & can-
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ference and if g0 when such a confe-
rence will take place?
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SHRI KRISHNA CHANDRA HAL-
DER: You know that thousands of
share-croppers have been evicted from
their lands in the different States and
they are not getting any legal asas-
tence from the State Governments.
I would bke to know what steps
Government 15 going to take o protect
them.
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This innocent question has taken to
much time,

Hindostan Astibotics Limited

*545. SHRI ANANTRAO PATEL
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Hinduastan Antiblo-
tics Limited, Pimpri Is runming
heavy loss due to the fall in produc-
tion;

{b) if s0, who is responsible for the
fall in production, bad managemcr
labour trouble or inadequate supply
of raw materials; and

(¢) what has happened to the pio-
duction of vitamin ‘C’ tablets and
what is the future of proposed expan-
ston?





